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NATIONAL COMPANY LAW TRIBUNAL g }\
SPECIAL BENCH :

CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHEENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT 1030 AMON 99 ~o 19

PRESENT: SHRI B.S.V. PRAKASH KUMAR, MEMBER (JUDICIAL)

APPLICATION NUMBER

PETITION NUMBER : IBA/796/2019

NAME OF THE PETITIONER(S) : STATE BANK OF INDIA

NAME OF THE RESPONDENT(S) : NEXUS ELECTRO STEEL LTD

SECTION :SEC7RULE 4
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[IBA/796/2019]
ORDER

On having One Time Settlement proposal given by the Corporate Debtor is in
active consideration, the Financial Creditor (State Bank of India) filed a Memo
stating that the O.T.S. proposal being in consideration before the higher
Authorities of the Creditor Bank, the Counsel has sought for either adjournment
or dismissal of this IBA with liberty to the Financial Creditor to file application

afresh on the same cause of action in the event of O.T.S failure.

Since this Bench cannot keep IBC Petitions pending before this Bench beyond
the prescribed period, for the Financial Creditor having sought for dismissal of
this Insolvency and Bankruptcy Application with liberty to file afresh on the same
cause of action, this IBA/796/2019 is hereby dismissed as withdrawn with
liberty to the Financial Creditor to file Sec.7 application afresh on the same cause

of action in the event O.T.S. proposal has failed.

-
(B.S.V.PRAKASH KUMAR)
Member (Judicial)
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